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RESIGNATION OF A MEMBER

Mr. Dcputy-Spcakei: I have to In
form hon. Members that Shri Daulat 
Mai Bhandari has resigned his seat in 
the House w ith effect from today.

ALLOCATION OF TIME ORDER

Mr. Deputy-Spcaker: I have to 
inform the House that the Business 
Advisory Connmittee met on the 25th 
July. 1955, and agreed, to the alloca
tion of time in regard to Government 
legislative and other business as men
tioned below:—

Time allocated

1. Rajya Sabha Amendmcnis
to the Code of Criminal 
procedure (Amendment)
Bill.

2. Indian Tariff (Amend
ment) Bill*

3. Industrial and Slate Fi
nancial Corporations
(Amendment) Bill.

4. Indian Coinage (*^end-
m ent) Bill.

5. Abduaed Persons (Re-
COVC17  and R^toration) 

’ Continuance Bnl.
6. Industrial

pellate
Amendment Bill.

7 . State Bank o (  In d iz
(Amendment) Bi...

8. Land C u stom s (Amend
m ent) Bill-

9 . Spirituous Preparation
(In ic r -S ia ic
and C om m erce ) Control
Bill.

10 . Prisoners (Attendance 
in  Courts) B»U-

11. D urgah  Kha'vaja Saheb 
BiU.

J2. Delhi Joint 
ScM^ge B<«rJ  
mcnt) BilL

13. C o d e o f a v a  P «c ^ | > «
(Amendment; Bill—
Motion for rrfffcncc to 
Select CominiiT^*

I hour 
(excluding the 
time already 
taken on 
25-7-55).

3 hours

7 hours 
(5 hours for 
General Dis
cussion, I ̂  
hours for 
Clause by 
Clause Con
sideration and 
4 hour for 
Third Read
ing).

3 hours

3 hours

4 hours

1 hou

2 hourv 

3 hours

3 hours

3 hours 

2 hours

10 hours

10 hours

25 hours 
(for General 

Discussion 
only).
10 hours 

(excluding the 
time already 
taken during 
the Eighth 
Session).

Minister of 
move a formal 
of this report

14. Citizenship Bill—^Motion 
for reference to Selcct 
Committee.

15. Companies Bill as re
ported by Joint Conunit- 
tec.

16. Discussion on the 
Reports of the Com
missioner for Scheduled 
Castes and Scheduled 
Tribes for the years 
ending 31st December,
1953 and 31st December,
1954-

I shall now ask the 
Parliamentary A/Tairs to 
motion for the approval 
by the House.

Shri Punnoose (Alleppey): I want 
to get some Information. Is it that the 
the hon. Member who has resigned has 
stated any reason for his resignation
or whether he has.....

Mr. Deputy-Speak?r: I understand
he has taken a judgeship of a high 
court somewhere.

Shri Kamath (Hoshangabad): 
Elevation?

Mr. Deputy-Speaker: The hon. Mem- 
i>er may decide It.

The Minister of Parliamentnry A f
fairs (Shri Satya Narayan Sinha): I 
beg to move.

“That this House agrees with the 
allocation o£ time proposed by the 
Business Advisory Committee in 
regard to Government Legisla
tive and other business as an
nounced by the Deputy-Speaker 
today.’*
Shri Kamatb: I would like to have 

h copy of the motion before deciding 
this.

Mr. Deputy-Speaker: Aft**r all, the 
motion .simply si»ys that this allotment 
of time be adopted by th*? House.

Shri Kamath: We would like to 
speak on this motion. We cannot 
accept it as it is.

Shri S. S. More (Sholapur): For 
future guidance, let me say this. 
Formerly oi»Iy the reports were being 
laid. Now we have started the right 
practice of putting it before the House 
and getting its approval. If you want 
our approval, our intelligent approval.




